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of life of the parties.  In short, it 
is out of a great category of cir­
cumstances, small in  themselves, 
that a safe and reasonable induc­
tion is to be made by a court of 
law in arriving at a fixed sum.”

Clauses 24 and 25 do not call for 
any comments as they are the normal 
features of a  law  of  maintenance.

Clause 26 is in consonance with the 
existing law under which the  daim 
even of a widow for nialntenance is 
not a charge  upon  the  estate of a 
deceased husband, whether joint  or 
separate, until it is fixed and charged 
upon the estate.  The charge can  be 
created by a decree of a court or by an 
agreement between the widow and the 
holder of the estate Or by the will by 
which the property was bequeathed.

Clauses 27 and 28 are in consonance 
with the existing state of law govern­
ing such matters.

This is th6 last part of the Hindu 
Code.  As I said, this is mostly non- 
controversial and I can assure all hon. 
Members that this has been  brought 
forward keeping in view  the  senti­
ments of every class of people in this 
country.  The main objection to  the 
Bill is for enabling the daughter to be 
adopted.  As a matter of fact, 1 can 

say that it does not interfere with any 
of the views of the people, because if 
a man wants to adopt a child for the 
purpose of offering oblations, there is 
nothing to prevent him from adopting 
a daughter.  Also, it is in conformity 
with the existing state of society and 
the changes that have come about.  It 
is quite possible that a person may 
desire  to  adopt  his  neighbour's 
daughter who has lost her parents.  I 
do not know what will be the  hard­
ship if a daughter is adopted.  The 
law would not interfere with the joint 
famUy and so on, because such persons 
will not ad(̂t daughters.  If there is 
a provision in this Bill enabling some­
body who wants to adopt a daughter 
to do so, it is not in iiiconflict with siny 
Idea Or belief.  As for those who de­
pend more upon the traditions of our 
shastras, I might say that the great

commentator  Dattaka  Mimansa has 
given room for the  adoption of  a 
daughter.  It is as a result of wrong 
readings of some of the original Sans­
krit texts that we have regarded the 
adoption of a daughter as something 
which is  irreligious.  I cannot quote 
a better example than the great man, 
Dasaratha, father of  Prabhu  Rama- 
chandra, who himself gave his daugh­
ter in adoption to a friend who had 
no child.  Beyond that.  1 do no think 
that there  is  anything contrqv«rsial 
about this BilL

So  far as maintenance is concemed, 
the provisions in the Bill are on̂ the 
normal features of the law of mainte­
nance with some slight modifications. 
This is more or less a non-controver- 
sial measure and I hope that tliis Bill 
will be îssed without anj diss«ntieat 
voice.

Mr. Xaulmuoi: Motion momd:

*That the Bill to  amend  apd 
codify the law relating  to  adop­
tions  and  maintenance  among 
Hindus, as passed by Rajya Sabha, 
be taken into consideration.”

MOTIONS RE MODIFICATION  OF 
LIFE INSURANCE CORPORA­

TION RULES—Contd.

Mr. ChalnnaB: The House will now 
take up the motion which had been 
held over.  I shall put ihotion No.
2 of Shri Sadhan Gupta.

The question is:

This Hoû resolves that in pur­
suance of sub-section (3) of sec­
tion 48 of the Life Insxirance Cor­
poration Act, 1956, the followmg 
rules be substituted for  rule 14 
of the Life Insurance Corporation 
Rules, 1956, laid on the table on 
the 20th November, 1056:

“14. Corporation  to  constitute 
Employees and Agents  Relations 
Committees.—The  Corporation 
shall constitute  for  each  zonal 
oflEice an Employees and  Agents 
Relations  Committee  consisting 
of—
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(a) five representatives of the 
p̂loyees of  the  Corporation 
elected in accordance  with  the 
provisions of rule 14A;

(b) tiiree representatives  elec­
ted̂ to the provisions of rue 14B, 
and

<c) not more than five  repre­
sentatives of the Corporation to 
be nommated by the Corporation.

14A. Election of employees re­
presentatives.—(1) The five repre­
sentatives of the employees shall 
be. elected. in the following man­
ner:

(a) The employees employed in 
each office under the zonal office 
shall elect  by secret ballot  one 
representative for every one hun­
dred of such employees or  part 
thereof exceeding twenty:

Provided that where the number 
of such employees is  twenty or 
less, such employees shall be en­
titled to elect one representative.

Explanation.—For the purjwses 
of this clause ‘employees’ means 
employees who are workmen  as 
defined in the Industrial Disputes 
Act, 1947 or employees employed 
as inspectors.

(b) The representatives  elect­
ed under clause (a) shall elect by 
ŝ et ballot, five persons for ap­
pointment to Uie Employees and 
Agents 'Relations Committee.

(2)  No person who is  not an 
employee of the Corporation, shall 
be entitled to be elected as a re­
presentative under clause (a) of 
.sub-rule (1) or for appointment 
to the Employees  and  Agents
Committee under clause  (b) of 
sub-rule (1) tmless he is a mem­
ber of a trade union of any  sec­
tion of anployees under the zonal 
office.

14B. Election of  agent  repre­
sentatives.—(1) The three repre­
sentatives of the agents shall  be 
elected in the following manner:

(a)  The agents shall elect  by 
secret ballot one representative for

every thirty agents or part there­
of exceeding fourteen, operating 
in areas covered by each divisional 
office under  the  zonal  office in 
such manner as the Corporation 
may determine.

(b)  The representatives elected 
under clause (a) shall elect  by 
secret ballot three representatives 
for appointment to the Employees 
and Agents Relations Committee.

(2)  No person who is  not  an 
agent shall be entitled to be elect­
ed  as a  representative  under 
clause (a) of sub-rule (1) or for 
appointment  to the  Employees 
and Agents Relations Committee 
under clause (b) of sub-rule (1) 
unless he is a member of any asso­
ciation,  the  objects  of  which 
include the promotion of the inter­
est and welfare of agents and of 
which agents  are entitled  to be 
members.

14C. Election of  Chairman of 
the Employees and Agents Rela­
tion  Committee.—The  persons 
constituting the  Employees  and 
Agents Committee shall elect one 
amongst themselves as Chairman 
of the said committee.”

This House recommends to  Rajya 
Sabha that Rajya Sabha do concur in 
the said resolution.

Those in favour will say ‘Aye’.

Some Hon. Members: Aye.

Mr. Chairman: Those  against  will 
say ‘No’.

Several Hon. Members: No.

Mr. Chairman: The ‘Noes’ have it. 

Shri Sadhan Gupta: The ‘Ayes’ have
it.

Mr. Chairman: The  bell  may  be 

rung.

14-38 hrs.

[Mr. Deputy Speaker in the Chair]

Mr. Deputy'Speaker: I will again 
put Shri Sadhan Gupta’s  motion  to 
the vote  of  the  House.  Those  in 
-favour will kindly stand in their seats. 
I  see  10  hon.  Members  standing,



n̂ ely, Shri M. K. Moitra, Shri K. K. 
Basu, Shri V. P. Nayar, Shrimati Renu 
Chakravartty,  Shri  A. K.  Gopalan, 
Shri  M.  S.  Gurupadaswamy,  Shri 
Raghavachari, Shri Ramji Verma, Dr. 
Jaisoorya and Shri Sadhan Gupta.

Those against will kindly stand  in 
their seats.  I see a large number. So, 
the motion is lost by an overwhelm­
ing majority.

The motion was negatived.

Shri Sadhan Gupta: You are against 
democracy for employees!

Mr. Depaty-Speaker: That is a diff­
erent matter.  Here the issue is limit­
ed, namely, whether  the  motion is 
lost or accepted.

The other  motions  have  already 
been disposed of.
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DU ADOPTIONS AND  MAIN- 
y  TENANCE BILLr—Contd.

Mr.  Depoty-Speaker:  The  House
will now proceed with the discussion 
of the Hindu Adoptions and Mainten­
ance Bill.
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